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Open court 

CENT AL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 

Dated: This the 22nd day of August 

Original Application no._101 of 1998. 

2003. 

Hon'ble Mr. Justice RRK Trivedi, Vice-Chairman 
Hon'ble ~aj Gen K.K. Srivastava, Administrative Member 

Atul Singh, s/o sri R.s. Singh, Permanent Resident of 

18 Patel Nagar, Chauraha, Distt. Fatehpur, 

state of UP. 

• •• Applicant 

By Adv : Sri BP Singh 

1. 

Versus 

India through the Under secretary, 

of Personnel, Public Grievances and 

Pensions, Department of Personnel and Training, 

New Delhi. 

2. Union Public serivce Commission, New Delhi, through 

its Chairman, shahjahan Road, New Delhi • 

• • • Respondents 

By Adv: Sri s Chaturvedi 

0 RD ER 

Hon'ble tJir. Justice RRK Trivedi, vc. 

By this OA, filed W1der section 19 of the A.T. Act, 

1985, the appli ant has prayed -t:o-qua:sh~.t:.h~ order dated 

10.10.1997 (Ann 1) and also direction to the respondents 

namely Go1it. of India to allocate at once any service to the 

applicant on the basis of mer.it in the select list dated 

14/20.6.1997, in regard to civil services ( ".lain) Exam 1996. 

2. The facts of the case are that the applicant Sri Atul 

Singh appeared in Civil services Examination 1996 as OBC 
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candidate. A final select list was published, wherein rank 

of the applicant was 607 amongst OBC candidates. The name 
~,)-- 

of the applicant;/1 also finds place as one of the s uoce s sf ul 

candidates. The applicant was also medically examined, however, 

appointment was not given to the applicant. The applicant 

made z-e pr eeerrt at Lon to" the respondents, which was rejected 

onj 10.10.1997 (Ann 1) on the ground that due to non availabi­ 

lity of any v acancy i c he could not be allocated any service 

on the basis of Civil serviees (MainJ ~amination 1996. 

~ ...i.. 
3. ,4. Similar controversy was raised before Principal 

Bench in OA no. 294 of 1998, satya Prakash vs. Union of 

India & ors. A Division Bench of Principal Bench of this 

Tribunal after considering all aspects of the case dismissed 

the OA by order dated 3.5.1999. In that case also the 

applicant appeared in Civil services Examination of 1996. 

-r:» He was OBC candidate-if and his nillne was found in select list, 

but he was not given appointment. The judgment of the Principal 

Bench is squirely applicable in the present case and the 

applicant is not found entitled for any relief. Copy of the 

judgment has been filed by the respondents alongv.rith counter 

affidavit filed in reply to amendment application. The 0A 

is accordingly ismissed with no order as to costs. 

'L------4 
Vice-Chairman Member (A) 
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